STATEMENT OF IMMOVABLE PROPERTY FOR THE YEAR 2023 AS IT STOOD ON 31.1 2,2023

Name of Officer (In full) and service to which the VINOD KUMAR TIWARI, Indian Forest Service

1.
officer belongs
2. Present Post held * Central Information Commissioner
3. Present Pay Rs 2,25,000/- p.m.
sl Name of Distl., Name and details of property R R——— How nc(;:limaf?‘\z!lrcthcrby
No. [ syb-Division, | Housing & stiie inwhose prne purchase, leasc®®, | Annual
Taluki & other *Present | held and histher mostgage, inhésl tan’ce: o income ks
; . iy L S or otherwise with date of Remarks
village in buildings | Lands Value relationship to the acquisition and neme with from the
which property Coveiiiineat details of person(s) from Propery
is situated Serra whom acquired
Distt. Faizabad Land Agricultural 550000 Yes, Joint, PK Registered  gift on dul. | Nil as per Land though in own
(U.P.), Sub- {(Bhumidhari) land Tiwari, Brother. 11.06.68 from Shri Shiv | entry in possession  but  the
Tehsil - Bikapur, One-fifth interest Narain Pande S/O Shri | the title of the la'nd is
Pargana - Kh. No Ares " shared with brother | Buniyad Pande R/O. Vill. } remarks subjudice. Suit in
Paschim Rath, B-B-Dhy on equal share basis | Malawan.  Relation-Great | column. Hon'’ble High Cour
Vill. - Malawan 112/A% 8-8-4 (10%) Grand father (ie. Father’s of UP vide Civil
112/B* 0-8-10 Nana} Appeal No. 345/82,
227* 10-0-14 General Power of
A74% 3.0.15 Attoney has been
ST appointed.
Sub-total 21-18-3 - .
Distt. Faizabad Land Agricultural _ 12500 Yes, Joint, PK | Registered gift on dtd. | Nil as per | Land though in own
(U.P.), Sub- (Bhumidhari) land Tiwari, Brother. | 11.06.68 from Shri Shiv | entry in | possession but the
Tehsil - Bikapur, Kh. No. ATeH One-fifih  interest | Narain Pande S/0 Shri | the title of the land is
Pargana - B-R-Dh* shared with brother | Buniyad Pande R/O Vill. | remarks subjudice. Suit in
Paschim Rath, on equal share basis | Malawan.  Relation-Great | colunin, Hon'ble High Courl
Karaundi u 0-8-14 (50%) Grand father (ie. Father's of UP vide Civil
Vill.-Malawan Nana) Appeal No. 345/82.
General Power of
Attorney has  been
appointed.
/ ' |~
g
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a, Disit. Faizabad | House House - One 250000 | Yes, Joint, PK Registered  gift  on did. [Nil  as | Land Ujﬂugh in own
(U.P.), Sub- Area=1-0-0 (Approx.) Tiwari,  Brother. | 11.06.68 from Shri Shiv | per enfry possession  but  the
Tehsil - Oncfifth  interest | Narain Pande  S/0 Shei | in  the | tide of the land is

Bikapur, 1 sharcd with brother | Buniyad Pande R/O Vill, | remarks | subjudice. ‘Suit i
Pargana - ' on equal share basis | Malawan. Relation-Great | column. | Hon'ble High Court
Paschim Rath, (50%) Grand father (i.e. Father's of UP vide Civil
Vill. - Malawan Nana) Appeal No. 345/82.
General Power of
Attomey has been

! appointed.

4. Distt. Faizabad | Land Residential Plot 100000 | Yes, Joint, PK | Registered gift on dd. | Nit  as | Land though in own
(U.r.), Sub- Area=1-0-0 (Approx.} Tiwari,  Brother, | 11.06.68 from Shri Shiv | per entry possession  but  the
Tehsil - Onefifili  interest | Narain Pande S/O Shri|in  the | title of the land is
Bikapur, shared with brother | Buniyad Pande R/O Vil remarks | subjudice. Suit in
Pargana - on equal share basis | Malawan,  Relation-Great | column. Hon’ble High Court
Paschim Rath, (50%) Grand father (ie. Father's of UP vide Civil
Vill.-Malawan Nana) : Appeal No. 345/82.

General Power of
Attomey has been
; appointed.

5. Distt. Faizabad | Land Kansia Grove 325000 | Yes, Joint, PK | Registercd gift on did. | Nit  as | Land though in own
(U.P.), Sub- g Tiwari, Brother, | 11.06.68 from Shri Shiv | per enlry possession but the
Tehsil - Kh. No. Arca One-fifth  interest | Narain  Pande S/O  Shri | in the | tile of the land is
Bikapur, B-B-Dh" shared with brother | Buniyad Pande R/QO Vill. remarks | subjudice.  Suit in
Pargana - 352 0-8-0 on equal share basis | Malawan, Relation-Great | colurm. | Hon’ble High Court
Paschim Rath, STMh' 1-14-10 (10%) Grand father (ie. Father's of UP vide Civil
Vill-Malawan Nana} Appeal No. 345/82,

264M 2-0-0 General Power of
82M 0-10-0 Attorney has been
| 423M 0-1-0 -appointed.
450M 0-2-10
i 76M 0-11-0

34 1-7-0 |

: Sub-total | 6-14-0
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Distt, Faizabad | Land T e .
(U.I".), Sub- Mango Grove 130000 YFS’ doint,  PK [ Registered gifl on dd | Nil  asy | Land though m own
Tehsil-Bikapur, “m—————_____ Tiwari, I!mlhcr. 11.06.68 from Shri Shiv | per entry | poasession but  the
Pargana- S Area Onefifth interest | Narain Pande S/0 Shri |in  the | title of the land is
Paschim Rath, | BB-D shared with brother | Buniyad Pande R/O Vill. | remarks subjudice. Suit in
Vill -Malawan 2IM 0-1-10 on equal share basis | Malawan.  Relation-Great column. | Hon'ble High Count
f e (25%) Grand father (ie. Father's of UP vide Civil
, IsM 0-3.0 Nana) Appeal No. 34452
General Power of
‘-J 66M 0-2-10 Allorney has  besn
' S appointed.
f 433M 0-5-0
31M 0-4-0
430M 0-9-0
447M 0-1-10
500M 0-2-0
403M 0-3-0
3IIM 0-2-0
66m 0-2-0
I5m 0-4-0
331M 0-2-0
414M 0-2-15
416M 0-1-0
500M 0-4-0
38 0-2-10
Y
/ V Sub-total 2-11-15
M \\i(]! X
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; Permission  for he
= Purchase, NA, Purchased on | Rs.
. Grearer NOIDA | Land Residential plot f‘“d o i Koo instalments  under  Delta lf.z o‘mgn 5“”:'“‘“ a“;?«?;r?
' Disnt house built on this plot Scheme of Greater NOIDA (fu ! pthc e F )
Ghaziahad with HBA from HP " Development | © SCCFCW’Y_ ( Pfﬂ}l)
ur) Govemument Authority. Al the [ house | GoHP vide his No.
{ “H 30 5 1 Au i | rented Fts.1(B)3-23/88
.' Area=23059 installments have been paid | "¢ # dated i
and a house thereon has (Estt.)’P t o,
been constructed.$$ copy endorsed vide
PCCF HI' No.
Ft.384-127/86(E-1)
did. 24.11.94,
! Addition & alteration
carried  out  post-
superannuation.
§ i ideali =77. 40000 Yes, Joint, Shared | Purchase, By Registration/ | Rs. Intimation  for  the
[ I!;lrt:;ghhla'-lllat No. l}-'{J:l?dcn i Rl ! with wife - Mrs. [allotment of flats on | 62,400/ acquisition of the flat
2, Block No. 15, Vijay Laxmi Tiwari | Hire/Purchase/99 year lease | (s 40% | given 1o PCCF HP
Type-C on  60:40 basis | hold basis under 9™ Partially | own sh_arcl and forwarded to
Phase-1IT below (Own share 40%) Sclf TFinancing Scheme of | of tofal. Secn:l.nr)_f (Forests)
BCs, New HP Nagar Vikas Pradhikaran | 70! 0f RS [ Gonp vide his letter
Shimla of HP Kasumpti, Shimla — a | 156000 N o384 158/66(E-
Nagar  Vikas . Govemment of HP owned f‘f'l: the | 1) dated 13.06.2000.
Pradhikaran institution/authority, :aldz Acknowledgement
Distt. Shimla Allotment made vide letter QN | from Secretary
No. HPF NVP Admn.(b)- | Y (Forests) GoHP still
9UPSFS(C)15320-4073-75 awaited. Bank Joap
. dated 30.06.2000. repayment complete..
9, Distt. Faizabad | Land Ochard (mixed) Value @ | Yes, Joint, Late Gift, Late Shr Awadh | Nil Ancestral  non-fruit
(Q'P‘.}' Tehsil - Kb No Ars Ga Rs, 20 ) Shri Awadh Naresh | Naresh Tiwar,  Father, bearing mixed
I]:duk;pur, B ’ ha,) ]I;k]u’bag 7: :‘!:‘wari, Fathe;. shared with others. Then orchard shared with
argana - = s. 19, shared with others. | Father's share is further 50 many others,
Pa:sclum Rath, 1002 0.9870 (own share | Then Father's share shared ‘with mother and Vel
Vill.- ‘ = Rs. 0.82 | is further shared brother. Hence, own share
Uchhahpal; lakh) with mother and 1124 (4.17%)
(Khata No. brother, Hence
00266) own share 1/24
(4.17%).Inheritance
/ after death of father
( \ on 8% July 2017,
\ Yet to be mutated.
@ .O )

e
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it Faizabad | Land
T | 0P, Tehsil- ﬂ“}?‘rﬂ]ﬂd (mixed) WT&?T““————-
Milkipur, O. Area (in Rs. 20.0 - dolnt LateShd | ain » Inheritance af -
| Pargana - ?——H_JM\ lakWha= | 14 adh Nares)) death of father o n,::r Nl Ancestral nom- friin
rI: paschim Rath, 45 0.4550 Rs. 26.70 w:::un , Father, shareq 2017. Yetto bcn July bearing mixed
{ vill.- o3| (oWn shore | Fapy oners: Then | mutated @ orvhiard shared wigh
JII Uchhahpali 0.8800 =Rs. 1.11 ﬁ?:;:r ":harc 18 £0 many others,
ke S b o cr shared with
| g{;?:g No. Sub-total | 13330 1 lakh) mother and brolher,
l Hence own share
1124 (4.17%).
Inheritance after
death of father on g%
P July 2017. Yetto be
1L istt, Faiza Land Orchard (mixed - mutated.@
P.), Tehsil - ) Value - —— :
!(\:Iki::;;fl B Kh.No. | Area(in | Rs. 20%) X\efa;; ﬁ;:ﬁ:;e b gﬁ;ﬁ T . ?wdh = Ancesical non- it
Pargana - ha.) lakvha = | Tiwari, Father, shared | shared wi:ﬁa;;iw;m% Soumpmand.
i 1043K Rs. 1.26 i ; ters. Then orchard shared with
Paschim Rath, .0.0630 8 with others, Then Father’s share is further s0 many others
Vill.- (own share | Father's share is shared with mother and Y h
Uchhahpali =Rs. further shared with brother. Hence own share
(Khata No, 0.053 lakh) ;rllculhcr and brother. 124 (4.17%).
ence own share
0522 1124 (4.17%).
Inheritance after
death of father on 8"
July 2017, Yettobe
. : mutated.@
12. Distt. I-‘,ai::ab_ad Land Orchard (mixed) Value @ Yes, Joint, Late Shri | Gift, Late Shri Awadh Nil Ancestral non-fruit
iliill;), Tehsil - Kh. No. Ao }L;,;]{:.O Awadh Naresh Naresh Tiwari, Father, bearing mixed
ilkipur, akh/ha= | Tiwari, Father, shared | shared with others. Then orchard shared with
Pargana - 912 ga;s a0 Rs, 35.66 | withothers. Then Father's share is further so many others.
Paschim Rath, : (own share | Father’s share is shared with mother and
Vill.- 046 0.7330 =Rs. further shared with brother. Hence own share
Uchhahpali Ta80 0.6960 1.486 lakh) | mother and brother. | 1/24 (4.17%).
(Khata No. . Hence own share
00523) Sub-total | 1.7830 124 (4.17%).
Inheritance after
death of father on 8" .
July 2017. Yettobe
: mutated.@ |
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13. | Distt. Faizabad | Lang ———
(U.P.)‘ Teh&il U Orchal'd (mlxed) Value : - - — - i
Milkdpar, . e _ iy 20%‘ Kf:;;ﬁl;t; k:llf Shri gm, Late Shri Awadh Nil Ancestral non-fruit bearing
i’:‘:ﬁ:hlm Rath, - 1003 0.2780 ﬁ‘sk.hS.SGO with others. Then Father's share is further o
ilL- (own | Father's share is shared with mother and
Uchhahpali : share = Rs, | further shared with | brother, Hence own shate
(Khata No. . 0232 lakh) | mother and brother. | 124 (4.17%),
00528) Hence own share
1724 (4.17%).
Inheritance after
death of father on 8%
July 2017. Yeltobe
14, | Disi. Faizabad | Land : watsted. @
(U.P.), Tehsil - _ Orchard (mixed) Value @ | Yes, Joint, Late Shri | Gift, Lato Shri Awadh Nit Ancestral non-fruit bearing
Milkipur, Kh.No. [ Area(in Rs.200 | AwadhNaresh Naresh Tiwari, Father, mixed orchard shared with so
Parpana - ha) Iokh/ha= | Tiwari, Father, shared shared with others. Then many others.
Paschim Rath, 93K 0.4050 Rs. 8.1 with ot‘hars. T[wn Father’s share is further
Vill.- lakh (own | Father’s share is shared with mother and
U Al share =Rs. | further shared with brother. Hence own share
chhahp 0.338 lakh) | mother and brother. | 1/24 (4.17%),
(Khata No. Hence own share
00529) - 1124 (4.17%).
Inheritance afier
death of father on §*
July 2017. Yettohe
mutated, @

15. Distt. Faizabad | Land Clonal Plantation Value @ | Yes, Joint, Late Shei | Gifi, Late Shri Awadh Nil Plantation is still young and
(U.P.), Tchsil - 4 (Eucalyptus) Rs. 200 Awadh Naresh Naresh Tiwari, Father, there 18 no understory ot
Milkipur, : Kh. No. Area (in lakh/ha= | Tiwari, Father, sharcd | shared with others. Then - cultivation.

Pargana - ba.) Rs. 15.86 | with others. Then Father’s share is further
Paschim Rath, 962 0.0580 lakh (own | Father's share is shared with mother and
Vill- - share = Rs. | further shared with brother. Hence own share
Uchhahpali 1121 0.7350 5.287 lakh) | mother and brother, | 173 (33.33%).
(Khata No. Sub-total | 0.7930 Henoe, own share 1/3
00{}0 1) (33 33%). Inheritance
afler death of father
. on 8% July 2017, Yet
/ 1o be mutated. @
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Distt. Faizabad | Land T‘MH
(U.P.), Tehsil - Orchard (mixed) — TVaaz
Milkipur, _““*ﬁ ue (@ ;
I‘;r}: :El: LT —'A_'E‘_(F\__- Rs. 20.0 If\i’lt.:ﬁl:;l o Gifl, Late Shri Awad
v : i ares (A ’ T Awa Ni
Paschim Rath, F——{ha) | lakiha = | Father, sh;:\h Tiwari, | Naresh Tiwari, Fath : N Ancestral non-fruit bearing
5 967 R ed with ; er,
\Vill - 0.7710 8.21.24 | others. Then F shared with others. Th mixed orchard shared with so
Uchl i e lakh share i ten Father's | Father's sharc is fu o many others.
chhahpali 977 03515 (ow share is further shared | shared wi S 8 nthcr
(Khata No. N (s 10 5 I with mother and bmr with mother and
00015) Sub-total | 1.0620 | Rsnr;): ;85 brother, Henee, own Jil"h(ci. : E;{;‘;CL own share
0. share 1124 (4.17% HRLREL
lakh) Inheritance afier dtath
of father on 8" July
; - 2017, Yettobe
Distt. Faizabad La s .
(U.P.), Tehsil - nd Agricultural Land Value @ $:‘i‘ﬂljtnt:;fﬁl-m Shri i
Milkipur, Kh. No. Area (o i) Rs. 20.0 Aw;dh N:]resh fi:vr;ri g;f:ésl-i;ﬂ};izhrf J‘\:w:;dh Nil No income as there is no
Pa‘rgﬂ[}n % 667K 00470 lakh/ha = | Father, shared with ! i wi{ha;:i‘ CI: ?[rh - divigion and no mutation.
l’a's.chtrn Rath, 535K T Rs. 6.82 | others. Then Father’s Father's share is f{l.l‘lhﬁf
Vill - 8 lakh sh‘arc is further shared | shared with mother and
Uchhahpali 954 0.0030 {?m ! with mother and brother. Hence own share
(Khata No. 974K 0.0740 ’i‘{;’f ’1'3? ";““‘i’ . Hence, own | 1/6 (16.67%).
00016) 1134K 0.0660 - 4. share 1/6 (]6.{)7‘70)‘
- fakh) Inheritance after death
1145K 0.1100 of father on 8" July
1371 gha | 0.0250 2017. Yettobe
Sub-total | 0.3410 mutated. @
Distt. Fa.izat{ad Land Orchard (mixed) Value @ | Yes, Joint, Late Shri Gift, Late Shri Awadh Nil Ancestral non-fruit bearing
(U.P.), Tehsil - Kh. No e (o) Rs.20.0 | Awadh Naresh Tiwari, | Naresh Tiwari, Father, mixed orchard shared with so
Milkipur, T )| laki/ha = | Father, shared with  ~ shared with others. Then many others.
Pargana - 688 kha 0.2000 Rs. 4.18 | others. Then Father's Father's share is further
Paschim Rath, lakh ghare is further shared | shared with mother and
L own with mother and brother. Hence own share
Vill. L brother. H 1124 (4.17%)
Uchhahpali Lare = er. Hence, own 17%).
j o,
(Khata No. e Pl
00418) of father on 8 July
2017. Yettobe
mutated. @
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i© | [_);m ]l'ni:;\tt:d Land : Agricultural Land ;’a!;:] (U@ Yes, Jomt, Latc Shri g;f:d [f'l;t il::: ?::;gr Nil :zizg’l‘:;:‘:‘;’;;g ]l
e R No. [Amaln | P00 | Avadh Narsh T, | o with s Then
Pargana - 1010 0.4580 Rs.9.16 | Father, shared with Father's share is further
0 | e Trenpuers | SEEIRITI,
Brahmnan Rs. 3.053 | share is further shared 173 (33.33%).
e 1akh) | (yith mother and
brother. Hence, own
share 1/3 (33.33%).
Inheritance after death
of father on 8® July
2017. Yettobe
mutated. @
20. Distt. Faizabad | Land Agriculwral Land Value @ | Yes, Joint, Late Shri Gifl, Late Shri Awadh Nil No _incomc as there is‘m 4‘
ilq.ll.[l;l)l;;lr::hs:l - ¥ No. hA;? n ﬁih::';l}fs Awadh Naresh Tiwari, :Illnarrccsdh\"l:iixlra f{:ﬂl% i division and no mutation.
I'srga{m - IR O.ﬁZ 0 Rs, 0.50 | Father, shared with Father's §harc is further
Paschim Rath, lakh (own i shared with mother and
Vill.-Para cpre= | others. Then Father’s | yroiner Hence own share
Brahmnan Rs.0.056 | sharc is further shared | 1/9 (11.11%).
g%;;ﬂo. Lok with mother and
brother. Hence, own
share 1/9 (11.11%).
Inheritance after death
s ! of father on 8" July
i rd \}x‘@’“ \\»J’& 2017. Yettobs
p Al \\ v ne mutated. @
1 House No. Residential | A house built on this plol. i i i 5
W T | | aaeine | S | Mo, - BN | S
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Lines (Near

Navar Calony) Prosent

gt ot : Father, She o —
DN_“ Faizabhad value I)mlll::‘r (;]5;‘;1 v division: s 5 WA
u.r) calculated | Inheritance afier death

"l‘l“ying of lather on 8™ July
generic 2017. Yetto be

e @ mutated. @
Rs.

25000/sq

mir

Notes & Explanations:

[ N

@ Rs. 2

®

Implicable clause to be struck out.

* B-B-Dh = Bigha-Biswa-Dhur
; ch;Ld on ]203 3:;6,[1;)90 by the General Power of Atlomey
Sold on 19.05.1998 by Pow intimati
v the General Power of Attorney, intimation of which sent to Secretary (Forests) to the GoliP but acknowledgement not received as yet.

o] A house on the plot has b (v = 1
P has been constructed in the year 2004-05 for which permission and HIBA from Gol 1P obtained

S} To be mutated, inherited afier death of father on 8% July 2017.
. Dgﬂﬁ:m;u&c valuation done. Calculation made @ 20 Jakh/ha on agricultural land in Vill - Uchhahpali and Vill-Para Brahmnan. For residential plot

rannuation.

calculation made

Each page numbered as X of Y and initialled.

Date .......03 January, 2024......c000en

* In case where it is not passible to assess the value accurately the approximate value in relation to present conditions may be indicated.

&+ Includes short-term lease also.
* The wording “No Change or No addition opr as in previous year® may be avoided and all details filled up.
Note — The declaration form is reguired to be filled in and submitted by every member of Class I and Class 11 (Group ‘A’ and Group ‘B’)

services under Rule 15(3) of the Central Civil Services (Conduct) Rules 1955 (now Rule 18(1) of the CCS(Conduct) Rules, 1964), on the first
appointment to the service and thereafter at the interval of every twelve months, giving particulars of all immovable property owned, acquired
or inherited by him or held by him on lease or mortgage, either in his own name or in the name of any member of his family or in the name of

any other person.
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